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ACT No. VIII. O F  1852. 

I 

Passed by the Governor General o f  India in Council on 
the 6th February 1852. T -  

An Act for .remunerating the Sher2rs of Calcutta, Madras, and 
Bombay, for the execution of Mof msgil Process under 

Act XXIII. of 1840. 

I , . *  - 0  

FOR making better provision for the SheriRs of Calcutta, Madras, 
and Bombay, in remuneration for the execution of legal process issued 
by Courts out of the said towns i*espectively, It is enacted as% follows : 

I. The several Sudder Courts of the Presidency of Fort William 

in Bengtil, and the Sudder Courts of the Madra~ and Bombay Presi- 
dencies respectively, shall make, and from time to time amend, a 
Table of reasonable !fees, to be taken on account of the execution by 
the Sheriff' in such Presidency of any legal process issued by any Court, 
Judge, or Magistrate, beyond the jurisdiction of the several Supreme 

established by Royal Charter in Calcutta, Madras, and Born- 
bay,'.and,of the sums to be allowed for costs of advertisements or other 
nofjfioations .of sales. of property, according to the atmount of tbe de- 
crees to be satisfied by such sales,-which fees and sums shall be payable 
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by the party applying for the process before it is sent to the Sheriff for 
execution, and shall be deemed costs in the cause. 

-- 
'XI. The said Table of fees and s ~ m s ,  ~ 1 1 ~ s  ,made or amended as 

~for ' i . id ,  -&allbe submitted by the Sudder Court of the Lower Pro- 
vinces of the Prenidency of Po13 William to the Governor of Bengal, 
and by the Sudder Court of the NorthrWestern Provinces of the said 
Presidency to the Lieutenant Governor of those Provinces, and by 
the Sudder Courts of Madras and Bombay respectively to the Governor . 
in Oaucil of the Presidencies in which such Courfs respectively have 
jurisdiction, for his appsovd; a d  the said Table of fees and sums shall 
have full force and effect, and the fees and sums therein mentioned may 
be 1awfUlJ.y demanded and taken, from and aftei the approval thereof 
by the said Governor, Lieutenant Governor, or Governor in Council, as 
the case may be. 

111: Every such Court, Judge, and Magistrate, issuing process 
ars aforesad, BM cause a aepw& account to be kept of the mount  of 
dl fees snd sums so paid, and shall from time to time, as directed by 
Government, cause &he morn% theseof to. be paid innb tke l(~c.al 
Treasury. 

4 

IV. The Government of each of %he Presidencies and Prsvince~ 
aforesaid aha11 twioe in each year amount for and pay overr to the Sheriff, 
foi the time being, the amount of fke~ and sums so paid, after deduct- 
ing all necessary expenses of receiving and keeping account there- 
of, and remitting the nett proceeds thereof to Calcutta, Madras, or Bom- 
bay, as the case may be ; or, where the amount has accrued in the 
shrievatty of more than one SherifZ shall apportion the sum paid ao- 
cordingly between the Sheriff for the time being, and the then late 

1 .  
Sheriff. 

V. '3Llle ' 
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f l h r  I V. The said Governments respectively may compound with the 

1 Sheriff for a monthly payment to be made to him instead of such fees and 

!d as 
Pro- 

gal, 

sums, and during such composition may appropriate the said fees and 
sums to the purposes of Government. 

VI. Over and above such fees and sums, or any such monthly 
said 1 payment received instead of suehefees and sums, the Sheriff shall be enti- 

by tled to a fee after the rate of Two Rupees Eight Annas for each Hun- 
nor , I dred Rupees of the value of any goods or property taken and sold 

by him in execution of any process issued by any Court, Judge, or 
Magistrate beyond the local jurisdiction of the said Supreme Courts, 

lay I 'which fee shall be taken to cover all expenses connected with the seizure 
eof I and sale, except the expense of advertisements. 

VII. No fee, estimated upon the amount of the sum for which any 
person is taken in execution, shall be payable to the Sheriffs of 

!ss Calcutta, Madras, or Bombay, or any of their Bailiffs, for taking the 
of body of any person in execution on any process issued by any Court, 

'J' Judge, or Mag-istrate out of the local jurisdiction of the said Supreme 
a.1 Courts respectively ; but instead thereof, such fees shall be payable to 

A the Sheriff for taking the body of any person in execution of any such 

# process as shall be settled, from time to time, by the Sudder Court as 
aforesaid. 

c 
- VIII .  I f  any person taken in execution on any such process shall 

escape out of the legal custody of the Sheriff, the Sheriff shall not be 
liable to an action of debt for such escape, but shall be liable only to an 
action upon the case for damages in consequence of such escape sus- 
tained by the person or persons at whose suit the prisoner was taken. 

' .  
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